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Central Administrative Tribunal
Principal Bench
0A-1859/95
Hon'ble Stri A.V. Harigasan, VC(3J)
Hon'ble Shri R,.K, Ahooja, M(A)
New UOelhi, ithe 28th Februarzi/lQSéT—*_,/n
Mahavir Singh
s/o Sh,Bh_gwant Singh
H,No.H=-1/4, Ps Defence Colony,
New Delhi, .o Rpplicant,
( Advocate: Sh, J.K. Sharma)
versus

1, Commissioner of Police

Police Headquarters

Ip Estate, New Delhi,
2. Additional Commiéssioner of

Police (Operations)

Police Headquarters,

IP Estate, New Delhi,
3, Sh, S.K., Jain

FR, RO

Hans Bhauwan, .

Bahadur Shah Zafar Marg,

IP Estate, New Delhi, .o Respondents

(Advocates Sh, Raj Singh )

ORDER (Oral )

Hon'ble Sh, A.V, Haridasan, VC(J)

The applicant who was Sub-lnspector
in Delhi Police was removed from service by order
dt. 24.3,95 against which he had filed an appeal.

Uhilg the appeal was pending, the gpplicant filed

(;is application under section 19 of the Administrative

Tribunal Act seeking to Quash the order by which
he was removed from servyice, ARlterpatively, the

applicant requested for the direction to respondent

No,3 to decide his appeal, It Was also prayed
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that Departmental proceedings initiated sgainst

the epplicant by Memoc dated 17.9,93 may be directed

to be completed, The applicant had also prayed for
interim order directing the respondents not to
initiate.any eviction proceedings ggasinst him,

2, After filing this application the Appellate
Authority has passed an order rejecting the appeal,
Ld, counsel for the applicant states that the applicant
has filed a RBeview Application, Now that the appesal
has been dismissed, it is open for the gpplicant to
awalt the order in.the Review Application to challengse
the order of the Appellate Authority, Therefore, the
prayer in recards to the order of the applicants
removal from serviee has thus become infructuous,

As the applicant stands removed from ssrvice by

the order of the Disciplimary Authority uhicﬁ is
confirmed by the Appellate Authority there mzy not
be'necessity to held the depertmental proceedings
initisted by Memorandum of cherges dated 17,9,93,
Holding of such enqu;ry may arise gny in case the
order of dismissal is set aside either in the Review
Rpplication or in any other proceedings institute in that
behalf, Therefore, this prayer for s direction to the
respondent to complete the proceedings zlso cannot be

considered at this stage, Therefore, the application has
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now te be rejected at the admission stage itself

. without going into the merits of this case,

3. Ld, counsel for the applicant submits
that as in ﬁeuieu Application submitted by the
applicant is pendinglbeFore the Commissioner of
also
Police and as the applicant has/filed a petition
for allowing him to retain the guarter till
disposal thereof appropriate orders may be giveaq,
We dc not consider that any directien is necessary,
It is for the Conmissioner of Police to consicer
the Review Application as also the request of the
applicant for retention of quarter till disposal of
the Review Application jnd pass approp;iate
ordeis, .The application is therefore rejected
without entering into the merits, leaving it open
to the applicant tolseek appropriate remedy in

accordance with law against the appellate orders,

( ALV, Haridasaﬁ)
Vice Chairman(Jd)




